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CENTRAL ADMIN ISTRATIVE TRIBUNAL 
PRINCIPAL BENCH , NEW DELHI 

OA NO . 3104/ 2003 

Th i s the 7th day o f May , 2004 

HON ' BLE SH. V.K . MAJOTRA , VICE CHAIRMAN (A) 
HON ' BLE SH . KULDIP SI NGH, MEMBER (J) 

N.K. Sarin , 
Junior Engineer , C. P . W.D . 
Clo Offi ce of Exec uti ve Engineer , 
Construction Di vision No . XII , CPWD, 
I . P. Bhawan , New De lhi . 

(By Advocate: Sh . Na resh Kaushi k) 

Ve rsus 

1. Union o f Ind i a 
through its Secretary, 
Mini st r y of Urban Development , 
Nirman Bhawan, 
Ne w Delhi. 

2. C.P.W.D. 
Through i ts Directo r Gene ra l Works 
Nirman Bhawan, 
New Del h i . 

3 . Chie f Engineer (NDZ) III , 
C.P . W. D. 
Sewa Bhawan , 
R.K . PUram , 
Ne w Del hi . 

4. Super intendi ng Engineer, 
C. P . W. D. Del hi Central , 
IVth Fl oo r , Wing- VI , 
Circle No.XII , 
I . P . Bhawan, Ne w De lhi. 

(By Advocate: Sh . Ra j eev Bansal) 

0 R D E R (ORAL ) 

By Sh. Kuld ip Singh , Member (J) 

Applicant ha s challenged th e order passed by th e 

dis cip linary autho ri ty and one of the ground~ taken by th 

appli cant wa s that t he discipl i nary author ity had proceeded to 

pas s the f inal o r der without suppl ying the second stage advi ce 

as given by the eve besides other grounds . 

2. However, during the proceedi ngs respondents pointed ou t . 
I!> 

that Revisional Authority suo moto ~oinq to rev ise the order 
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its e lf. It woul d not be appropriat e to proc eed with the 

present OA to examine the validi t y o f the orders pas sed by the 

discip linary authority as well as by the appellate authority . 

Since the r evi sional autho rity has now se i zed o f the matter, 

we wou ld like that r ev isional author ity shou ld pass th e order 

fi rst be f ore we p r oceed with the OA f urther. 

3 . We furthe r observe that r evisiona l authority s hou ld grant 

an opportunity o f hea r i ng t o the applicant and thereafter pa s 

an app r opria t e order dea l ing with the contentions to be raised 

by the appli cant for th e purpose o f revising the order . This 

exerc i se should be compl e t ed within a pe r iod of one month fr om 

today . If any grievance survives aft er the order pas s ed by 

the r ev isional author i ty l applicant may agitate a f resh . 

Acco rdingly l OA stands disposed of . 

K~~ 
Member (J) 

' sd ' 

Dast i. 

u lM -vL----­
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( V.K. MAJOTRA ) ~ 
Vi ce Chai r man (A) 




